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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Gvil Appeal No. 1458 of 1999

Ms. Jay Vinyls Limted and Anr. Appel |l ant (s)
VERSUS
Ms. Unitech LimtedRespondent (s)

(Wth appln. for early hearing and office report)

Date : 31-03-2004 This appeal was called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTICE S.B. SI NHA
HON BLE MR JUSTICE S. H KAPAD A

For Appellant (s)M. Sanjeev Anand, Adv,

For Respondent (s)M. E az Magbool, Adv.
M. S. K Maniktal a, Adv.
M. Abhi neet Sinha, Adv.
Ms. M nakshi Nag, Adv.
M. Gourav Kejriwal, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

The appeal is dism ssed.

[ Alka Dudeja ] [ Janki Bhatia ]
Court Master Court Master

[ Signed order is placed on the file]
IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 1458 OF 1999

Ms. Jay Vinyls Limted and Anr.... Appellant (s)

Ver sus



Ms. Unitech Limted...Respondent (s)

O R D E R

In view of the decision of this Court in Konkan Railway Corporation Ltd. and Anr. Vs. Rani Con
struction Pvt. Ltd., reported in 2002 (2) SCC 388, this appeal is not maintainable. However,

it is open to the appellants to challenge the appointnment of an Arbitrator as pernissible unde
rolaw

The appeal is, accordingly, disnssed.

(S. H Kapadi a)
New Del hi ,
March 31, 2004.



